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High Court Form No. (J) 2. 

Heading of Judgment in Original Suit 

 

District : SONITPUR. 

 

IN THE COURT OF MUNSIFF NO.1, SONITPUR. 

 

PRESENT : SMTI. POOJA SINHA, AJS, 

MUNSIFF NO.1, SONITPUR. 

   Tuesday, the 14th  day of Nov, 2017 

TITLE SUIT NO. 46 OF 2012 

 

1.Smt. JitaMoniKakati 

2. Smt. AneeKakoti 

3. Sri Urmil Deep Kakati 

4. Sri Lila Kakati 

5. Sri BhadreswarKakati 

6. Smt. KiranKakati 

7. Smt. BabitaBania 

8. Sri BishnuKakati 

9. Smt. MoromiKakati 

10. Sri MulanKakati 

11. Smt. Jharna Das 

    Plaintiff v/s 

                                                                                        Petitioner/s 

versus 

 

1. NariSurakhyaAaruUnnayanSamiti 

2. Smt. Uma Rani Baruah 

3. Smt. RunuKakati 

Defendant/s 

                  Opposite party/s 

 

This suit/ case coming on for final hearing on  31/10/2017 in the 

presence of – 

 

Sri Pramod Sharma ,          Advocate for the plaintiff;  

and 

 Sri Ananta Goswami     Advocate for the defendant, 

 

and having stood for consideration to this day, the court delivered 

the following judgment- 
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JUDGMENT 

 

Suit for declaration of right, title, interest, declaration on Gift 

deed null and void , recovery of khass possession along with 

injunction. 

The case of the Plaintiff  which led to the institution of the instant    

suit  is- 

1. That, the plaintiff No. 1, 2 and 3 are son and daughters of Late Reba Kakati  

and Smt. Runu Kakati, the defendant No. 3.  

2. That, the plaintiff No. 4, 5 and 12 are sons and daughter of Late Kamala 

Kanta Kakati @ Keot. Kamala Kanta Keot left behind him 4 sons and 1 

daughter namely (1) Late Mohan Kakati, (2) Sri Lila Kakati, (3) Late Reba 

Kakati, (4) Sri Bhadreswar Kakati and (5) Smt. Labanya Kakati (Pathak) at the 

time of his death and some immovable properties have also been left to his 

legal heirs and successors.  

3. That, Late Reba Kakati, the father of plaintiff No. 1, 2 and 3 and the 

husband of defendant No. 3 expired on 11-03-1995, when the plaintiff No. 2 

to 3 were minors.  

4. That, the land measuring 9 Bighas 1 Katha 17 Lessas under Dag No. 266, 

188, 290, 310, 315, 316, 339, 359, covered by P.P. No. 18 (new) 11 (old) 

situated at village- Parbatia, Mouza- Bhairabpad, District- Sonitpur, Assam was 

left by Kamala Kanta Kakati @ Keot to his 4 sons and 1 daughter at the time 

of his death.  

5. That, after the death of Kamala Kanta Kakati @ Keot, all 5 numbers of 

Class- 1 legal heirs became joint owners, title holders and possessors of the 

said land accordingly the names of 4 sons of Late Kamala Kanta Kakati @ Keot 

were recorded as title holders in the record of rights in place of Kamala Kanta 

Kakati @ Keot, but the name of Smt. Labanya Kakati was not entered as 

pattadar of the said land although she is entitled to have the share of the said 

land as per provision of Hindu Succession Act.  

6.  That, till the date of filing  this Suit and since  the date of death of 

Kamala Kanta Keot, no formal partition of the suit land has been 
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effected and on amicable understanding all legal heirs have been 

enjoying the said land. 

7.  That, just after death of Reba Kakati, his wife, the defendant No. 3 and 

the two minor children, the Plaintiff No. 2 and 3 and the plaintiff No. 1 who 

just attained  her majority had to face and suffer much financial troubles and 

hardship, and with a view to give some relief, the defendant No. 3 was 

allowed to sell a plot of land measuring 3 Kathas 14 Lessas under Dag No. 

266 out of 1 Bighas 2 Kathas 8 Lessas by other legal heirs of Late Kamala 

Kanta Keot viz.  the plaintiff No. 5, 6 and 12. The defendant No. 3 also spent 

the amount received from sale of the said land for the benefit and welfare of 

the plaintiff No. 1 to 3.  

8. That, the plaintiff No. 1 was given marriage in the year 2007 and plaintiff 

No. 2 was given marriage in the year 2010 and the plaintiff No. 3 was also 

sent for education  from Class VI who stayed in Hostel of Novodoi Vidyalaya at 

Biswanath Chariali and Lakhimpur since the year 2002 and at present the 

plaintiff No. 3 is continuing  his education in Maharastra (Mumbai). 

9. That, Reba Kakati, the father of the plaintiff No. 1 to 3 and 

husband of the defendant No. 3 was serving as a teacher in a 

Primary school and during the period of his service he expired in the 

year 1995.  At that time the plaintiff No. 1 was 10 years old. Plaintiff 

No. 2 was 7 year old and plaintiff No.3 was  3 years old. The last rites 

of the father of the plaintiff No. 1 to 3 and cremation was done in the 

western part of the suit land beside the public road, which is 

specifically described in the schedule of the plaint.  

10.  That the Plaintiff No. 3 arrived at his  home from Mumbai on the 

1st day of May, 2012 and on 02-05-2012, the next day of his arrival 

at home he went to the cremation place of his deceased father for 

offering “Sradhanjalee” and found a sign board fixed t beside the 

cremation place of his father in the suit landwhere it was mentioned 

that land belonged to Office of “Nari Suraksha and Unnayan 

Committee.” Seeing this, the plaintiff No. 3 returned back to his 

home without offering “Sradhanjalee” to his deceased father and 
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asked his mother, the defendant No. 3 under what circumstances the 

said Sign Board has been fixed there. Then the defendant No. 3 told 

the plaintiff No. 3 that the said land was gifted by her to the 

defendant No. 1 in the year 2002 when the Plaintiff No. 2 and 3 were 

minors and the plaintiff No. 1 although attained her majority but the 

matter was not disclosed to her at that time. Further, the defendant No. 

3 was stated that Smt. Tileswari Borah the President of the defendant No. 1 

the “Nari Surakhya Aaru Unnayan Samiti” was serving as Senior Sub- Registrar 

in the Office of the Senior Sub- Registrar, Tezpur and she got the said Gift-

Deed in her office by making conspiracy with the erstwhile President and 

Secretary of the “Nari Surakhya Aaru Unnayan Samiti”. Then the plaintiff 

No. 3 immediately informed  the matter to the plaintiff No. 1, 2, 4 

and 5 and they also expressed their ignorance about the Registration 

of the Gift Deed of the suit land in favour of the defendant No. 1.  

11.  That the plaintiff No. 3 then searched for the said Gift Deed in the office 

of the Senior Sub-Registrar, Tezpur and obtained a certified copy of the Gift 

Deed bearing No. 1695 for the year 2002 registered and executed on 18-11-

2002 by the defendant No. 3 in favour of defendant No. 1 and the said Gift 

Deed was accepted by defendant No. 2 on behalf  of defendant No. 1 as 

President of the said “Nari Surakhya Aaru Unnayan Samiti”. Thereafter, the 

plaintiff No. 3 applied for certified copy of jamabandi on 28-5-2012 which was 

obtained by the plaintiff No. 3 on the same day and it appears that the said 

land has not been mutated in the name of the defendant No. 1.  

12. That Late Kamala Kanta Keot and Late Kanuram Keot were 

original pattadars of entire land measuring 9 Bighas 4 Kathas 4 

Lessas under Dag No. 266, 188, 290, 310, 315, 316, 339, 359, 447 

covered by P.P. No. 18 (new) 11 (old) situated at village- Parbatia, 

Mouza- Bhairabpad, District- Sonitpur, Assam. Late Kanuram Keot 

died unmarried, hence Kamala Kanta Keot became the sole and 

absolute owner, pattadar and possessor of the said land. During the 

life  of Kamala Kanta Keot, land measuring 2 Kathas 7 Lessas under 

Dag No. 477 of the said patta was handed over to Thanuram Saikia 

and Bodhanath Saikia, s/o Late Kamala Saikia by virtue of exchange. 
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The remaining land measuring 9 Bighas 1 Katha 17 Lessas having in 

the said patta was in possession, enjoyment and ownership of 

Kamala Kanta Keot.  

13. That after the death of Kamala Kanta Keot his 4 sons and 1 

daughter namely (1) Late Mohan Kakati, (2) Sri Lila Kakati, (3) Late 

Reba Kakati, (4) Sri Bhradeswar Kakati and (5) Smt. Labanya Kakati 

(Pathak) became owners, title holders and possessors of 1/5th share 

of the said land by virtue of inheritance. Accordingly,  each of the 

above mentioned  legal heirs of Late Kamala Kanta Keot entitled to 

get share of land measuring 1 Bigha 4 Kathas 7.4 Lessas.  

14.  That although the all 4 sons of late Kamala KantaKeot have been 

living separately with their family members but no formal partition 

has been taken place of the said land either in the year 2002 or till 

this date of institution of the suit.  

15.  That Reba Kakati was also entitled to have the said share of land 

measuring 1 Bigha 4 Kathas 7.4 Lessas. After the death of Reba 

Kakati, the plaintiff No. 1 to 3 and defendant No. 3 became owners 

of the said land. But due to financial crisis, the defendant No. 3 sold 

a plot of land  measuring 3 Kathas 14 Lessas with consent of other 

legal heirs of Late Kamala Kanta Keot although the plaintiff No. 1 

and 3 were minors at that time. But the execution and registration of 

the Gift Deed bearing No. 1695/2002 was done by the defendant No. 

3 without consent of the other co-pattadars of the said land. And the 

said act of gift was done by the defendant No. 3 and acceptance by 

defendant No. 2 alongwith other members of the “Nari Surakhya 

Aaru Unnayan Samiti”which is not tenable in law.The defendant No. 

3 had no legal right to dispose of the minors‟ property without prior 

permission from the Court. 

16. That all the plaintiffs specifically the plaintiff No. 1 to 3 have 

their shares in the said suit land gifted by the defendant No. 3 in 

favour of the defendant No. 1 and hence the said registered gift deed 
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bearing No. 1695/2002 is illegal, unlawful, void and inoperative in 

law.  

17. That the plaintiff No. 3 requested the defendant No. 1 (i) (ii) and 2 for 

several times to give delivery of the vacant possession of the said land which 

is unlawfully and illegally possessed by them. But the defendant No. 1(1), 1(ii) 

and 2 did not pay any heed to the request of the plaintiff No. 3. 

18. That on 03-06-2012, the defendant No. 1 (i) (ii) and 2 alongwith some 

other women which were brought by them from some other villages other 

than the village of the plaintiffs forcefully entered into the suit land and 

erected a post just beside the cremation place of the father of the plaintiff No. 

1 to 3 and husband of the defendant No. 3.  

19.  That the cause of action for the suit arose on and from 02-05-2012, the 

date of knowledge about fixing sign board on the suit land showing the 

possession of the defendant No. 1 thereon, 19-05-2012, the date of 

knowledge about registration of the Gift Deed after obtaining certified copy of 

the Gift Deed No. 1695/2002; 03-06-2012 the date of erecting  post in the suit 

land by some women who stated to be the office bearers  and members of 

the said defendant Samiti. Hence sought relief before this Court for  

20. Summons were duly served upon the defendants and 

subsequently Defendant No.1 filed Written Statement. The facts as 

laid down by Defendant- 

That the plaintiffs No. 1 to 12 do not enjoy any kind of right to sue 

against the defendant No. 1 Nari Surakshya Aaru Unnayan Samiti as 

the said plaintiffs do not enjoy any kind of right over the suit 

property. Right, if any, the plaintiffs No. 1 to 12 had got already 

extinguished. Hence, the instant suit deserves to be dismissed with 

costs.  

21. That the suit is time barred and plaint story clearly states about it. The 

defendants having commenced social activities in the land gifted by the 

defendant No. 3 Smt. Runu Kakati legally and validly in favour of the 

defendant No. 1 Nari Surakshya Aru Unnayan Samiti, the plaintiffs now cannot 
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claim and demand for cancellation of Gift Deed No. 1695 of 2022. Smt. Runu 

Kakoti had the power, right and title to gift an area of land measuring 1 Katha 

6 Lessas in favour of the defendant No. 1 Samiti. Simultaneously immediately 

with the execution and registration of Gift Deed on 18-11-2002 the defendant 

No. 1 Samiti took physical possession of the gifted land and commenced its 

activities there from without any interference and hindrance from any quarter.  

22.  It is submitted that the gifted land was/is well within the share 

of the Donor Smt. Runu Kakoti and her children. After the death of 

Kamala Kanta Kakoti the landed properties devolved upon the 4 sons 

and 1 daughter. Therefore, share to each heir comes to 9.37 kathas. 

That way each heir of Late Reba Kakoti enjoys, meaning, wife and 3 

children= 2.34 Katha. That the gifted area was/is well within the 

share of Smt. Runu Kakoti defendant No. 3.  

23.  That the suit is bad for misjoinder of unnecessary parties and non-joinder 

of necessary parties who may be interested  to join this proceedings having 

some interests in the activities of the defendant No. 1 which is a non 

governmental organization registered under the Societies Registration Act and 

engaged in diverse socio cultural activities of the area. The plaintiffs are 

required to give notice of the institution of the suit to all persons so interested 

by public advertisement for the benefit of, all persons so interested U/Order I 

Rule 8 of C.P. C. 

24.  That, the suit for declaration and cancellation of gift deed ought to have 

been filed by the plaintiff No. 1 in 2003, by the plaintiff No. 2 in the year 2006 

and by the plaintiff No. 3 in the year 2008 immediately on attainment of their 

respective dates and years of majority. As per Art 58 and 59 read with Sec 6 

of the Limitation Act and in view of the fact that they had knowledge of such 

gift having been made in favour of the defendant Nari Suraksha Aru Unnayan 

Samiti and others by their mother the defendant No. 3. 

The suit having been not filed within the statutory period of 3 years from the 

dates and years of attainment of majority, the plaintiff No. 1, 2 and 3 and the 

other plaintiffs the suit is palpable barred by the law of limitation  and is 

therefore, liable to be dismissed. 



 

 

8 

 

25. Upon the pleadings the following Issues were framed by my 

Learned Predecessor in Office- 

(1) Whether the suit is maintainable? 

(2) Whether there is any cause of action for the suit? 

(3) Whether the suit is time barred? 

(4) Whether the suit is bad for non-joinder of necessary party and mis    

     joinder of unnecessary party?  

(5) Whether Plaintiffs have right, title and interest over the Schedule A  

     land? 

(6) Whether the Gift Deed No. 1695/2002 of the Office of Senior Sub- 

     Registrar ,Sonitpur, Tezpur is null and void? 

     (7) Whether the Plaintiffs are entitled to get the  decree as prayed for? 

(8) To what other relief/reliefs the parties are entitled to? 

 

 

26. During trial, Plaintiff side led evidence of 3 Witnesses. Defendant 

side led evidence of 1 witness. All the witnesses were duly cross-

examined. I have also perused the materials and documents 

available in the case record. I have heard Arguments advanced by 

Learned Counsel for Plaintiff side. 

27. DISCUSSION, DECISION AND REASONS FOR THE DECISION: 

In the following lines issue wise discussion and appreciation of the materials 

on record is made in order to arrive at a definite finding with regard to the 

issues in this suit. 

 

28.ISSUE No.  6:  

This issue is the core of the entire matter in hand. Hence, taken up 

first for discussion. 

The Plaintiffs asserted that,that Late Kamala Kanta Keot and Late 

Kanuram Keot were original pattadars of entire land measuring 9 Bighas 4 

Kathas 4 Lessas under Dag No. 266, 188, 290, 310, 315, 316, 339, 359, 447 

covered by P.P. No. 18 (new) 11 (old) situated at village- Parbatia, Mouza- 

Bhairabpad, District- Sonitpur, Assam. Late Kanuram Keot died unmarried, 

hence Kamala KantaKeot became the sole and absolute owner, pattadar and 
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possessor of the said land. During the life  of Kamala Kanta Keot, land 

measuring 2 Kathas 7 Lessas under Dag No. 477 of the said patta was handed 

over to Thanuram Saikia and Bodhanath Saikia, s/o Late Kamala Saikia by 

virtue of exchange. The remaining land measuring 9 Bighas 1 Katha 17 Lessas 

having in the said patta was in possession, enjoyment and ownership of 

Kamala Kanta Keot.  

29. That after the death of Kamala Kanta Keot his 4 sons and 1 daughter 

namely (1) Late Mohan Kakati, (2) Sri Lila Kakati, (3) Late Reba Kakati, (4) Sri 

Bhradeswar Kakati and (5) Smt. Labanya Kakati (Pathak) became owners, title 

holders and possessors of 1/5th share of the said land by virtue of inheritance. 

Accordingly,  each of the above mentioned  legal heirs of Late Kamala Kanta 

Keot entitled to get share of land measuring 1 Bigha 4 Kathas 7.4 Lessas.  

30. That although the all 4 sons of late Kamala Kanta Keot have been living 

separately with their family members but no formal partition has been taken 

place of the said land either in the year 2002 or till this date of institution of 

the suit.  

31. That Reba Kakati was also entitled to have the said share of land 

measuring 1 Bigha 4 Kathas 7.4 Lessas. After the death of Reba Kakati, the 

plaintiff No. 1 to 3 and defendant No. 3 became owners of the said land. But 

due to financial crisis, the defendant No. 3 sold a plot of land  measuring 3 

Kathas 14 Lessas with consent of other legal heirs of Late Kamala Kanta Keot 

although the plaintiff No. 1 and 3 were minors at that time. But the execution 

and registration of the Gift Deed bearing No. 1695/2002 was done by the 

defendant No. 3 without consent of the other co-pattadars of the said land. 

And the said act of gift was done by the defendant No. 3 and acceptance by 

defendant No. 2 alongwith other members of the “Nari Surakhya Aaru 

Unnayan Samiti”which is not tenable in law.The defendant No. 3 had no legal 

right to dispose of the minors’ property without prior permission from the 

Court.That all the plaintiffs specifically the plaintiff No. 1 to 3 have their shares 

in the said suit land gifted by the defendant No. 3 in favour of the defendant 

No. 1 and hence the said registered gift deed bearing No. 1695/2002 is illegal, 

unlawful, void and inoperative in law.  
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32.  To prove his claim Plaintiff exhibited the disputed Gift Deed no. 

1695/2002 as Ext. 3. The original Gift Deed is exhibited as Ext.J by 

the Defendant side. Perused the same.From, the pleadings it is 

revealed that defendants have admitted that Plaintiff 2 & 3 were 

minors and Plaintiff 1 just attained majority when the disputed gift 

deed was executed. Also the defendant admitted that it was the 

property which belonged to the husband of Defendant No.3 , which 

devolved upon her and her 3 children, after his death. Therefore 

under such circumstances, with respect to the Hindu family, one has 

to look into the provisions laid down in The Hindu Minority and 

Guardianship Act, 1956.   Now, Sec 8 of Hindu Minority and 

Guardianship Act, 1956 states about the powers of Natural Guardian 

in respect of taking any action with any property of the Minor. Under 

Sec 8 (2) (a) it is clearly stated that natural guardian shall not, 

without the previous permission of the court gift any part of the 

immoveable property of the minor. 

33.  In the present suit, the facts are very clear that Defendant no.3 

without seeking any previous permission from the Court gifted the 

suit land , where her daughters and son who were minors in 2002, 

had there part of share. Therefore, the said gift is not valid in the eye 

of law under the above discussed provisions . Further, the other 

Plaintiffs had no knowledge about the execution of the Gift Deed. 

Hence, hold thatthe Gift Deed No. 1695/2002 issued by Office of Senior Sub-

Registrar ,Sonitpur, Tezpur has no legal force and is therefore null and void. 

DECISION: This issue is settled in affirmative in favour of the 

Plaintiff. 

 

34.ISSUE NO.4:  

The Defendant claimed that the suit is bad for misjoinder of unnecessary 

parties and non-joinder of necessary parties who may be interested  to join 

this proceedings having some interests in the activities of the defendant No. 1 
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which is a non governmental organization registered under the Societies 

Registration Act and engaged in diverse socio cultural activities of the area. 

Perused the case record on this point. 

 

35.  Now, the Plaintiff has not raised any challenge to the activity 

and existence of the said “Nari Surakhya Aaru Unnayan Samiti”.  

Only plea raised by the Plaintiffs are with respect to existence of 

office in the suit land , which they claimed to be theirs and 

challenged the Gift Deed. Further, all the legal heirs who have a 

claim over the  suitland as described in Schedule B are made party .  

As such, it is held that the suit is not bad for non-joinder or mis-

joinder of parties . 

DECISION: This issue is  settled in negative against the Defendants. 

 

36.ISSUE No. 3 :  

The Defendant claimed that, the suit for declaration and cancellation of gift 

deed ought to have been filed by the plaintiff No. 1 in 2003, by the plaintiff 

No. 2 in the year 2006 and by the plaintiff No. 3 in the year 2008 immediately 

on attainment of their respective dates and years of majority. As per Art 58 

and 59 read with Sec 6 of the Limitation Act and in view of the fact that they 

had knowledge of such gift having been made in favour of the defendant Nari 

Suraksha Aru Unnayan Samiti and others by their mother the defendant No. 3. 

37.  Perusal of the record and oral testimonies reveals that Plaintiff has stated 

that date of knowledge to be 02-05-2012, when Plaintiff 3 came from 

Maharastra and went to the cremation place of his deceased father 

for offering “Sradhanjalee” and found a sign board fixed t beside the 

cremation place of his father in the suit landwhere it was mentioned 

that land belonged to Office of “Nari Suraksha and Unnayan 

Committee.” Seeing this, the plaintiff No. 3 returned back to his 

home without offering “Sradhanjalee” to his deceased father and 

asked his mother, the defendant No. 3 under what circumstances the 

said Sign Board has been fixed there. Then the defendant No. 3 told 

the plaintiff No. 3 that the said land was gifted by her to the 
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defendant No. 1 in the year 2002 when the Plaintiff No. 2 and 3 were 

minors and the plaintiff No. 1 although attained her majority but the 

matter was not disclosed to her at that time. Further, the defendant No. 

3 was stated that Smt. Tileswari Borah the President of the defendant No. 1 

the “Nari Surakhya Aaru Unnayan Samiti” was serving as Senior Sub- Registrar 

in the Office of the Senior Sub- Registrar, Tezpur and she got the said Gift-

Deed in her office by making conspiracy with the erstwhile President and 

Secretary of the “Nari Surakhya Aaru Unnayan Samiti”. Then the plaintiff 

No. 3 immediately informed  the matter to the plaintiff No. 1, 2, 4 

and 5 and they also expressed their ignorance about the Registration 

of the Gift Deed of the suit land in favour of the defendant No. 1. 

38. Now, the defendant could not prove anything adverse on the 

date of knowledge though claimed that they had previous 

knowledge. Moreover, P.Ws stood to the claimed facts in their 

evidence on this point. 

Hence, it is held that date of knowledge to be 02.05.2012 and the 

suit was filed in the same year, therefore, within period of limitation. 

As such, not barred by laws of limitation. 

DECISION: This issue is settled in negative against the defendant. 

 

39. ISSUE No.s 1 & 2: 

As both the issues are inter related hence, taken up together for 

discussion. 

With the decisions reached in the foregoing issues it is held that Gift deed No. 

1695/2002 is null and void and the Plaintiffs has got their right, title and 

interest over the Schedule B land which the Defendant No. 3 gifted in favour 

of Defendant No.1. As such, there is a cause of action for the instant suit as 

the defendant has denied the same. Accordingly the suit is held to be 

maintainable. 

DECISION: Both issues are settled in affirmative in favour of the 

Plaintiffs. 
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40. ISSUE No. 5: 

The Plaintiff claimed that it has valid right, title and interest over 

Schedule A land which comprised of land measuring 8 Bighas 3 

lessas in various Dags of the P.P. No. 18(new), 11 (old). Perusal of 

the said patta copy which is exhibited as Ext.1 & 2 reveals that , 

there are several pattadars who are not made party in the instant 

case. Therefore, until the said pattadars are made party in the 

instant suit, it cannot be determined that Plaintiff has got valid right, 

title and interest over the entire dags in suit patta 18 ( new) 11 

(old). 

DECISION: This issue is settled in negative against the Plaintiffs. 

 

41. ISSUE No. 7 & 8: 

With the decisions reached in the foregoing issues it is held that Plaintiffs have 

proved that the Gift Deed was not executed in accordance with law, hence 

entitled to a decree for declaraing the Gift Deed null and void. However, not 

entitled to a decree for declaring that Plaintiffs have right, title and interest 

over entire Schedule A land. Plaintiff is also entitled to the the cost of the suit. 

ORDER 

42.  In view of the discussions made above and the decisions 

reached therein, the suit of the Plaintiff is decreed partly on contest 

with cost. 

 

 

 

43.   The Plaintiffs are entitled to the following reliefs- 

I. Decree declaring right , title and interest of the 

Plaintiffs over Schedule B land as described in the 

plaint. 

II. Decree for recovery ofkhass possession of schedule „B‟ 

land as described in the plaint from the defendant no.1. 

III. Decree declaring Gift  Deed No. 1695/2002 registered 

in the office of Senior Sub-Registrar , Sonitpur, Tezpur 
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as described in Schedule C of the plaint as  null and void 

and inoperative in law  . 

IV. Decree for permanent injunction restraining the 

Defendant No.1 from entering into the schedule „B‟ land 

as described in the plaint. 

V. Cost of the suit. 

 

 44.   Prepare decree accordingly. 

 

Given under my hand and the seal of this court on this the 14th    

day of  November, 2017 at Sonitpur. 

 

 
 

 

Pooja Sinha 

Munsiff No.1,Sonitpur 

 

 

Dictated and corrected by me 

 

 

    Pooja Sinha 

Munsiff No.1, Sonitpur. 
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APPENDIX 

 

 Plaintiff‟s Witnesses: 

 P.W.1- Smt.Jitamoni Kakati 

 P.W.2- Sri Anee Kakati 

 P.W.3- Sri Pramod Ch. Bora 

 

 Defendant‟s Witnesses: 

D.W.1- Smt. Mrinali Das  

 

 Plaintiff‟s Exhibits: 

Ext-1-  Certified copy of Jamabandi, P.P. No. 18 (new), 11(old). 

Ext. 2- Certified copy of Jamabandi, P.P. No. 18 (new), 11(old). 

Ext. 3- Certified copy of Gift Deed No. 1695 of 2002.  

Ext. 4-  Certified copy of Land Revenue Receipt No. 9004548. 

 

 

Defendant‟s Exhibit : 

Ext. A- Land Revenue Payment receipt No. 9004548 dt. 06-05-2011.  

Ext. B-  Letter addressed to Smt. RunuKakoti defendant No. 3 

Ext. C- Letter addressed to the Deputy Commissioner, Tezpur. 

Ext. D – Letter received from the Govt. of Assam dt. 01-08-2009. 

Ext. E- Letter addressed to the MLA dt. 21-08-2011. 

Ext. F- F.I.R. filed before the Lalmati Outpost dt. 06-03-2012. 

Ext. G- F.I.R. filed before the Lalmati Outpost dt. 13-06-2012. 

Ext. H- Photographs depicting socio-cultural activities by the organisation. 

Ext. I- Certified copy of Land Revenue Receipt No. 2556041. 

Ext. J- Original Gift Deed No. 1695/2002 

 

 

Pooja Sinha 

Munsiff No.1,Sonitpur 

 

 


